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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
CENTRAL ZONE BENCH, AT BHOPAL 

O.A. NO. 424 OF 2022 (PB) 
O.A. NO. 104 OF 2023 (CZ) 

IN THE MATTER OF: 

JITENDER SINGH & ORS. ...- APPLICANTS 

VERSUS 

STATE OF RAJASTHAN & ORS. ... RESPONDENTS 

STATUS REPORT ON BEHALF OF RESPONDENT NO. 1- STATE OF 

RAJASTHAN THROUGH CHIEF SECRETARY, GOVERNMENT OF 

RAJASTHAN 

MOST RESPECTFULLY SHOWETH: 

1. The present status report is being filed on behalf of the State of Rajasthan through 

Chief Secretary, Government of Rajasthan, i.e., Respondent No. 1 herein, in 

compliance of order dated 15.09.2023 of the Hon’ble National Green Tribunal, 

Central Zone Bench (hereinafter referred to as ‘Ld. Tribunal’). The Application 

under consideration is a letter petition complaining that a certain Mr. Bhawani 

Singh and Mr. Devender Singh have illegally set up dozens of textile factories in 

agricultural land measuring 32 Bighas comprised in Khasra No. 149/1 (4.32 

Hectares) and Khasra No. 149/2 (0.80 Hectare) situated in village Bhandu Kallan, 

Tehsil Luni, District Jodhpur, Rajasthan owned by them respectively. 

2. The Ld. Tribunal vide order dated 23.01.2023 directed the Appellate Authority to 

dispose of the matter titled ‘Bhawani Singh Vs. RSPCB & Others Appeal No. 

01/2020’ expeditiously within three months, in view of the long period of 

pendency of the Appeal. Thereafter, vide order dated 11.05.2023 and 15.09.2023, 

the status of the pending Appeals in front of the Appellate Authority, Sub- 

Divisional Magistrate Luni, and the High Court of Rajasthan was sought by the 

Ld. Tribunal, hence occasioning the present Status Report by Respondent No. 1. 
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3. The details of the cases pending before the Sub-Divisional Magistrate, Luni and 

before the Appellate Authority are annexed herewith and marked as Annexure 

R1-A (Colly). The details of the case pending befote the Hon’ble High Court is 

annexed herewith and marked as Annexure R1-B. ¢ 

4. It is a matter of record that the Textile Mills in the present Application are not 

working and the case pending before the SDM Luni is for cancellation of 

Khatedari/ Khasra No.149/1 and Khasra No.149/2. 

5. In light of the fact that a similar matter is sub-judice before the Hon’ble High 

Court of Rajasthan, it is respectfully prayed that the present Application be 

disposed of as being sub-judice. 

RESPONDENT NO. 1- State of Rajasthan through Chief Secretary, 
Government of Rajasthan 

THROUGH 

fal Lute 

Ms. Shilpi Sharma 
Regional Officer 

Officer-in-Charge for Respondent No... 
RSPCB, Rajastha 

Y fo 8 ae A. 

ae 

Place: New Delhi 

Date: 06.10.2023 

 



3ANNEXURE RI-A (COLLY) 3 
Tele : 0291 —-2723225 

a REGIONAL OFFICE 

YSey RAJASTHAN STATE POLLUTION CON rROL BOARD 

Na 
Plot No. SPL-2, M.LA Phase-I, Basni, 

Jodhpur-342005 (Rajasthan) 

Email- rorpcb.jodhpur@gmail.com 

RPCB/RO-Jodhpur/ Legal /NGT/OA-424/2023/ |{ QQ Date - F/o/9.20.2 

Prachi Mishra 

Advocate 

Supreme Court (New Delhi) 

Subject: - Present status of subsequent matters pending in the matter of O.A 

: no. 424/2022 " Jitender Singh vs State of Rajasthan" before Hon’ble 

National Green Tribunal Central Zone Bench, Bhopal. 

Respected Mam, 

With respect to above cited subject & reference, it is to inform that in the matter of 

O.A no. 424/2022 " Jitender Singh vs State of Rajasthan “there are two separate cases 

related to the matter which are pending before the Appellate Authority in which last 

date of hearing was 18.09.2023.On 18.09.2023 the hearing in the matter was adjourned 

to 16.10.2023. And with respect to the other matter it is pending before the SDM 

Court Luni, Jodhpur which was lastly listed: on 26.09.2023 and the next date of 

hearing is 10.10.2023. | 
Therefore, the above mentioned details are the present status of the matters hence can 

be shared with the Hon’ble NGT. 

Regards, 

Yours Sincerely 

art 
(Shilpi Sharma) 
Ree 

Copy to following for information - egional Officer 

1. Member Secretary, Rajasthan State Pollution Contro 
i 

1 Board, Jaipur. 2. GlC-Legal, Rajasthan State Pollution Control Board up Jaipur. 

Regional Officer

MISHRA
Text Box
ANNEXURE R1-A (COLLY)
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HIGH COURT OF JUDICATURE FOR RAJASTHAN 

JODHPUR

S.B. Civil Writ Petition No. 119/2023

Shri Bhawani Singh

----Petitioner

Versus

Member Secretary

----Respondent

For Petitioner(s) : Mr. Vikash Balia Sr. Advocate assisted

by Mr. Kunal Bishnoi

HON'BLE MR. JUSTICE VINIT KUMAR MATHUR

Order

24/01/2023

Heard learned Senior Counsel for the petitioner.

Issue notice to the respondent,  returnable on 30.01.2023.

Issue notice of stay application also.

Learned  counsel  for  the petitioner  is  directed  to  supply  a

copy of writ petition to Mr. Sajjan Singh Rathore, learned counsel,

who shall complete his instructions on or before the next date of

hearing.

List the matter on 30.01.2023, as prayed.

Let the name of Mr. Sajjan Singh Rathore be shown in the

cause list as learned counsel for the respondent.

(VINIT KUMAR MATHUR),J

354-/Vivek/-
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HIGH COURT OF JUDICATURE FOR RAJASTHAN 

JODHPUR 

S.B. Civil Writ Petition No. 119/2023 

Shri Bhawani Singh 

----Petitioner 

Versus 

Member Secretary 

----Respondent 

  

Mr. Vikash Balia Sr. Advocate assisted 

by Mr. Kunal Bishnoi 

     

  

"BLE MR. JUSTICE VINIT KUMAR MATHUR 

Order 

Heard learned Senior Counsel for the petitioner. 

Issue notice to the respondent, returnable on 30.01.2023. 

Issue notice of stay application also. 

Learned counsel for the petitioner is directed to supply a 

copy of writ petition to Mr. Sajjan Singh Rathore, learned counsel, 

who shall complete his instructions on or before the next date of 

hearing. 

List the matter on 30.01.2023, as prayed. 

Let the name of Mr. Sajjan Singh Rathore be shown in the 

cause list as learned counsel for the respondent. 

(VINIT KUMAR MATHUR),J 

354-/Vivek/- 
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HIGH COURT OF JUDICATURE FOR RAJASTHAN 

JODHPUR

S.B. Civil Writ Petition No. 119/2023

Shri Bhawani Singh

----Petitioner

Versus

Member Secretary

----Respondent

For Petitioner(s) : Mr. Kunal Bishnoi

For Respondent(s) : 

HON'BLE DR. JUSTICE NUPUR BHATI

Order

30/01/2023

List the matter on 03.02.2023, as prayed for. 

(DR.NUPUR BHATI),J

279-nirmala/-
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HIGH COURT OF JUDICATURE FOR RAJASTHAN 

JODHPUR 
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HIGH COURT OF JUDICATURE FOR RAJASTHAN 

JODHPUR

S.B. Civil Writ Petition No. 119/2023

Shri Bhawani Singh S/o. Shri Mod Singh, aged about 62 years,

R/o. Khasra no.149/1, Village Bhandu Kalan, Tehsil Luni, District

Jodhpour through power of attorney holder Shri Devendra Singh

S/o.  Shri  Bhawani  Singh,  aged  about  30  years,  R/o.  Village

Bhandu Kalan, Tehsil Luni, District Jodhpur.

----Petitioner

Versus

Member  Secretary,  Rajasthan  State  Pollution  Control  Board,

Headquarter,  4,  Institutional  Area,  Jhalana  Doongari,  Jaipur-

302004. 

----Respondent

For Petitioner(s) : Mr. Vikas Balia, Sr. Advocate (through

VC) assisted by Mr. Kunal Bishnoi

For Respondent(s) : Mr. Sajjan Singh Rathore

HON'BLE MR. JUSTICE VINIT KUMAR MATHUR

 Order

03/02/2023

Mr. Sajjan Singh Rathore, learned counsel for the respondent

seeks some time to file the reply to the writ petition.

Time prayed for is allowed.

List the matter on 20.02.2023.

 Meanwhile and till the next date of hearing, the respondent

shall not recover the amount due from the petitioner in pursuance

of the notice dated 04.07.2019 (Annexure-6). 

The  respondent  will  be  at  liberty  to  file  an  appropriate

application for vacation of the interim order. 

(VINIT KUMAR MATHUR),J

142-SunilS/-
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JODHPUR 

S.B. Civil Writ Petition No. 119/2023 
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or Respondent(s) : Mr. Sajjan Singh Rathore 
   
  

HON'BLE MR. JUSTICE VINIT KUMAR MATHUR 

Order 

03/02/2023 

Mr. Sajjan Singh Rathore, learned counsel for the respondent 

seeks some time to file the reply to the writ petition. 

Time prayed for is allowed. 

List the matter on 20.02.2023. 

Meanwhile and till the next date of hearing, the respondent 

shall not recover the amount due from the petitioner in pursuance 

of the notice dated 04.07.2019 (Annexure-6). 

The respondent will be at liberty to file an appropriate 

application for vacation of the interim order. 

(VINIT KUMAR MATHUR),J 
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